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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 629 OF 2024 

IN THE MATTER OF:  

RWA Sector 30 through President 

of RWA Mr. Pramod Kumar Verma             …. Applicant 

-Versus- 

Uttar Pradesh Pollution Control Board & Ors.                    …Respondent  

REPLY ON BEHALF OF DELHI PUBLIC SCHOOL RESPONDENT NO. 4 

 

PRELIMINARY OBJECTIONS: 

1. That at the outset, the Letter Petition submitted before this Hon’ble Tribunal is an 

abuse of the process of law and is based on completely false allegations without 

any corroboration. It is pertinent to mention here that the main allegation raised by 

the Applicant is that the green belt in question was only handed over in 1983 to the 

answering Respondent for ten years and the answering Respondent has failed to 

return the same. That a Writ Petition bearing no. 4261/2002 was filed levelling 

similar allegations before the Hon’ble High Court of Allahabad in the year 2002, 

which was disposed of by the Hon’ble High Court. Thereafter as per the letter 

Petition the Applicant’s first correspondence towards the same was in 2019 which 

was followed by a reminder on 16.04.2024. This statement itself is false as the issue 

was raised before the Hon’ble High Court and was concealed by the Applicant for 

reasons known to him. This clearly shows that the Applicant has not come before 

this Hon’ble Tribunal with clean hands and therefore this Applicant is not 

maintainable and liable to be dismissed on this ground alone. 

2. That it is submitted that the answering Respondent has been developing and 

maintaining the said adjoining park since 1983 in accordance with the terms and 

conditions imposed by the Noida Authority-Respondent No. 2 since 1983, which 

the Applicant has been constantly trying to take control of the said park for other 

extraneous reasons rather than the upkeep and maintenance of the Park.  
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3. That a Writ Petition bearing No. 4261/2002 was filed by the Applicant levelling 

allegations handing over and encroachment in the Park, before the Hon’ble High 

Court of Allahabad which was disposed of by the Hon’ble High Court vide its order 

dated 28.01.2002 with a direction to the Noida Authority to hear the representation 

of the RWA and take a decision in accordance with law.  

4. That the answering Respondent explained to the Authority that a boundary wall on 

three sides of the park has been raised only to protect it from stray animals and 

unwanted elements wandering in the area for the safety of the school children. 

Pertinently, the Authority in its Order dated 30.01.2004, noted that the park was 

handed over to the answering Respondents for maintenance purpose, and it was in 

furtherance to the said purpose, that the said boundary wall was erected by the 

answering Respondent for its protection and maintenance. The Authority verified 

the factual situation and rejected the objection raised by the Applicant regarding 

encroachment. A copy of the said Order dated 30.01.2004 is appended as 

ANNEXURE R/1. It is clear from the above that the issue had attained finality as 

no further Appeal either to the Order of the Hon’ble High Court or the NOIDA 

Authority had been filed by the Applicant.  

The Applicant, by concealing all the above facts, has now approached this Hon’ble 

Tribunal baselessly alleging an environmental violation. This is clearly abuse of 

process of law and this Hon’ble Tribunal may take a strict note of the same and 

dismiss the said Application with costs.  

5. That the answering Respondent No.4 submits that there is no environmental 

violation being committed and the allegations raised in the OA are misleading and 

incorrect. It is humbly submitted that the principal grievance of the Applicant is 

with respect to the handing over the park and the Applicant has given it an 

environment colour in order to create an illusory cause of action which has no basis 

in law or facts to circumvent the process of this Hon’ble Tribunal.   
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6. That it is respectfully submitted that the correct and complete facts have not been 

brought to the notice of this Hon’ble Tribunal by the Applicant and the same are 

being stated hereinafter by the answering Respondent No. 4. 

7. That the said Green Belt area was given to the answering Respondent by the Noida 

Authority vide its letter dated 05.09.1983 so that it could be developed and 

maintained as park by the answering Respondent not only for school children but 

also for the residents of the area. While giving this area to the school for the 

aforesaid purpose, certain conditions were stipulated by the Noida Authority which 

is being strictly adhered to. It is pertinent to note that no such restrictions on time 

period of 10 years, as alleged by the Applicant, was specified in the said letter. 

More importantly, the letter categorically notes that the park would remain with the 

Noida Authority while the school would only maintain it. Since, the ownership of 

the park is with the Noida Authority and not answering Respondent, the question 

of handing it over to the Applicant does not arise. A copy of said letter dated 

05.09.1983 is annexed herewith and marked as ANNEXURE R/2.  

8. That a perusal of the aforesaid letter dated 05.09.1983 of Noida Authority would 

show that one of the conditions stipulated at Serial No. 3 was that no entry from 

the school boundary shall be allowed into the park directly. That the school 

thereafter wrote to the Authority expressing a concern that in case a wall is raised 

between the park and the school, it would not only hinder the entry of the children 

into the area but it would also make it difficult for the school to maintain it. The 

Authority finding merit in the concern expressed by the answering Respondent 

agreed to provide two openings to the park from the school side. A copy of the 

relevant Letter dated 25.11.1983 pertaining to same is annexed herewith and 

marked as ANNEXURE R/3. Thus, the objection regarding entry gate from the 

school side is not tenable. 

9. That it is respectfully submitted that the allegation with regard to the encirclement 

of the park by a boundary wall is also misplaced. It is false and misleading to even 

4
52



suggest that the purpose of the boundary wall is to keep the residents of Sector 30 

out. It is also falsely alleged that locks have been put on the gates to prevent the 

residents from accessing the park. The same objection was raised earlier also and 

was considered by the Authority and there was no merit such argument. 

10. That it is further submitted that the park is accessible to the public from the main 

road through the gates during morning (5 am -7 am) as well as evening hours (5 

pm-7 pm) everyday. A separate Notice board showing the timings has been 

displayed at the gate of the park. In addition to this, senior boys from Sector 30 and 

other nearby sectors too have been coming to play cricket and football matches here 

on Saturdays, Sundays and other holidays which usually go on for the entire day. 

Recent pictures of the children from the vicinity playing in the park have been 

annexed herewith and marked as ANNEXURE R/4 (Colly). A security guard has 

also been positioned at the gate to provide any assistance to the public. The guard 

also ensures that there is no littering in the green area and it is safe for use of the 

children and the general public.  

11. It is also pertinent to state that the Applicant is in the habit of making baseless 

allegations. In the past also such allegations on one or the other pretext have been 

made. It was alleged that the answering Respondent is carrying on commercial 

activity in the said Green area. The answering Respondent clarified to the Noida 

authority that is not carrying any commercial activity as was alleged. There is an 

outlet/ branch of a public sector bank (Punjab & Sind Bank) and a post office on 

the edge of the park in question adjoining to the gate on the main road. The same 

is being operated by the Government for the past 25 years for the benefit of the 

general public of the entire area. Recently even a waste management plant and a 

pumping station has been established by the Noida Authority on one corner of the 

park. When the enquiry by Noida Authority was made pursuant to this frivolous 

complaint, it was pointed out by DPS Noida that the school evidently has no 
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commercial/financial interest in any of the said entities and the Noida authority was 

satisfied with the correct position.  

12. That another false and misleading allegation has been made in the Application that 

DPS School is using the park as a dump yard or for storage purpose and there are 

big mountains of mud. In this regard it is respectfully submitted that the answering 

respondent is one of the most prestigious educational institutes of the city 

functioning under the aegis of DPS Society. It is humbly submitted that the park 

has never been used as a dump yard or for storage purpose and no trees have been 

cut as alleged. The said allegations have been made with ulterior motive only to 

sensationalise the issue. The fact of the matter is that pursuant to the overwhelming 

demand of parents to provide facility of airconditioned class rooms in view of 

scorching summer temperatures, the answering Respondent undertook the 

redevelopment work of the school campus to make the school centrally air 

conditioned after obtaining requisite permissions from the concerned authorities. 

While this work was going on in the school, some part of the earth so dug up was 

there only in one side of the park adjacent to the school for a very brief period for 

it to be reused which has now been totally cleared. The redevelopment work is 

going on within the boundary of the school and no such mountain of mud or 

construction material is lying towards the park as alleged. The latest photograph of 

the park which is self-evident is annexed herewith and marked as ANNEXURE 

R/5.  

13. It is respectfully submitted that the answering Respondent has developed and 

maintained the said park since 1983 strictly in accordance with the term and 

conditions imposed by the Noida Authority. It is pertinent to state that the 

answering Respondent has its own big playing ground for the children. The school 

undertook to develop and maintain this green area in the spirit of service to the 

community and contemplating that it would also let children/ students experience 

and learn about nature and environment since it was adjacent to the school. The 
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answering Respondent has also developed the area by planting hundreds of trees. 

The school is spending considerable amount every year in maintaining this area. 

There are three gardeners exclusively working everyday to maintain the park.  The 

school has also recently made a new concrete pathway for the convenience of 

people coming for their morning and evening walks as the earlier pathway had worn 

out incurring an expenditure of Rs 9 lakhs approx. In addition to the above, fresh 

grass too has been laid down in the park at an expenditure of Rs 5 lakhs approx. 

The latest photograph depicting the same has already been annexed as Annexure 

R/5.  

14. It is respectfully submitted that over 5000 children/ students of the school many of 

whom are also residents of the area are enjoying the park besides the general public. 

The above said park is being maintained, developed and utilized in accordance with 

the conditions imposed by the Authority and for the stipulated purpose only. The 

answering Respondent has always assured full compliance of the said conditions at 

all times.  

15. That in view of the above, the Application may be dismissed with costs 

accordingly.  

 

Date: 06.01.2025 

Place: New Delhi  

DRAWN & FILED BY: 

                                                                                                
Eisha Krishn & Surya Gupta 

Advocates for the Respondent No.4 

29, LGF, Presidential Estate, 

Nizamuddin East, New Delhi- 110013 

Email: eldflegal@gmail.com +91- 8851323704 
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 629 of2024 

IN THE MATTER OF: 

RWA Sector 30 Through President ofRWA 

Mr. Parmod Kumar Verma ... Applicant 

Versus 

Uttar Pradesh Pollution Control Board & Ors. .. . Respondent (s) 

AFFIDAVIT 

I, Paul Thomas, son of (Late) Mr. C.P. Thomas, aged 72 years working as 

OSD in Delhi Pubic School, Sector- 30, Noida, UP, presently at New Delhi, do 

hereby solemnly affirms and declares as under: 

1. That I am fully conversant of the facts and circumstances of the matter and am 

competent to swear this affidavit. 

2. The contents of the accompanying Reply are true and correct to the best of my 

knowledge and have been drafted by the counsel on my instructions and nothing 

material has been concealed therefrom. 

3. That the Annexures in the accompanying Reply are true and correct to the best 

DEPONENT 

Verified at New Delhi on this ~n&\da.}t\Dt.f J~~~lry, 2025 that the contents of the 

above affidavit are true and correct to my knowledge and belief and nothing 

DEPONENT 

~ 4 J/\N 2025 
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